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be nominated to the said Joint Committee
to fill the vacancies.

\

"In accordance with the provisions of rule
101 of the Rules of Procedure and Conduct
of Business in Lok Sabha, | am directed to
inform you that the following amendments
made by Rajya Sabha in the Bharat
Petroleum Corporation  Limited
(Determination of conditions of Service of
Employees) Bill, 1988, at its sitting held on
the 8th August, 1988, were taken into
consideration and agreed to by Lok Sabha
at its sitting held on Wednesday, the 31st
August, 1988: —

Clause |

1. That at page 1, for lines 9-10 the
following be substituted namely:—

"1. (1) This Act may be called the
Bharat Petroleum Corporation Limited
(Determination of Conditions of Service of
Employees) Act, 1988.

(2) Itshall be deemedto have come
into force on the 2nd day of July, 1988."
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2. That at page 3, after line 20, the
following be inserted, namely: —

"4, (1) The Bharat Petroleum
Corporation Limited (Determination of
Conditions of Service of Employees)
Ordinance, 1988, is hereby repealed.

(2) Notwithstanding such repeal, anything
done or any action taken un-der the said
Ordinance shall be deemed to have beet done
or taken under the corresponding provisions
of this Act.” Sir, | lay a copy each of the
Bills mentioned at (1) and (ll) above
on trie Table.

ANNOUNCEMENT REGARDING
ALLOCATION OF TIME FOR
DISPO-SAL OF GOVERNMENT
LEGISLATIVE AND OTHER BUSINESS

THE VICE-CHAIRMAN (SHRI SAT-YA
PRAKASH MALAVIYA): | have to inform
Members that the Business Advisory
Committee at its meeting held today, the 31st
August, 1988, allotted time for Government
legislative business as fol-lows:_

Business Time allotted
hrs.
1 Consideration and passing of the Defamation Bill, 1988, as passed by 4

2 Consideration and passing of the Auroville Foundation Bill, 1988

The Committee also recommended that the
House may sit on Friday, the 2nd September,
1988 and the Private Members' Business
(Resolutions) scheduled for Thursday, the 1st
September, 1988. may be taken up on that
day. Thursday, the 1st September, 1988 may
be devoted to

ransaction of Government business.

The Committee further recommended
that in order to complete  Government
legislative and other business, the present
Session of the Rajya Sabha be extended by

one day and accordingly, the House
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[Shri Satya Prakash Malaviya]
shquld sit on Tuesday, the 6th September,
1988.

MOTOR Vehicles Bill 1988—c»ntd.
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